Government of Jammu ‘and Kashmir
' ‘Revenue: Department

CIVII Secretariat, Jammu
B i SR

Notlﬁcatlon
Jammu, the lst November, 2021

B j S 0 373 In exercuse of the powers conferred by sub-clause (i) of clause (a) of the
R Explanatlon appended to clause (a) of. sub-sectson (1) and sub—sectlon (9) of
*section 133 of the Jammu- and Kashmir Land Reventie Act, Samvat, 1996, the -
= Government hereby notnF ies the followmg dates mentloned in column (2) for commg&: ]
-mto force of the prov1srons mentloned |n column (1) in table below as under e

 [Provision N T enforcement gl
_Section 183 H, e “[From the date of |ssuance of this _
AR e : “notification. By s

| Clause (a) (i) of the Explanation Any -person. who cultwates the land
appended to sub—sectlon (1) (a) of | personally on the date of |ssuance of

- ;sectlon 133 H . , _ this. - notification = shall -~ be -
| S u g agncultunst’ for- the purposes of sald
: provrsuon . : :

: Further, in exerqse of the powers conferred by Prowso Frst to sub- :
sectlon (1) of section 133: H of the Act, the Govemment hereby authorlzes DIStl‘ICt‘ ‘

; Collector concerned as’ an ofﬁcer, ‘who may grant permission in terms of said
prowso for the purposes and sub]ect to quantum as prov:ded herelnafter e

g purpose TRl Quantum
s Agriculture and allred actlwtles |.Upto 20 kanal' ‘
i Hortlculture/Orchards S UDtO 80 kanal

';:'Further the Dlstrlct Collector concerned shall grant such permisslon ; "
ification.

Dated ot. 1_1 20212"-:'_ o

- No. Rev-S/03/2 )21(210:

: -.-Ct)py tothe: = s

e Financial Commlssmner, Revenue, J&K :
CE BN 2 Addltlonal Secretary (JKL), MHA New Delhi

‘%glﬁd'
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10.
11.
12,
13.
14.
15,
16.
17.
18.
19,
20.

Inspector General of Reglstratron J&K.
All Deputy Commissioners of UT of J&K.
Director, Information, J8K.

‘ "Pnncrpa! Secretary to Hon’ble Lleutenant Governor, J&K
Commissroner/Secretary to the Government, General Admrnlstratron Department

Divisional Commissioner, Kashmir/Jammu.
‘Secretary to the Gowt, Department of Law, Justice and Parllamentary Affalrs

- Commissioner, Survey & Land Records,
Custodian General, J&K: '

J&K.

“Director Achieves Archaeology and. Museum, J&K

All Regional Directors, Survey & Land Records, J&K.
Principal, Revenue Training Institute, Jammu/Srinagar.

‘General Manager, Government Press, J

ammu/Srinagar.

Pvt. Secretary to Chief Secretary for kind information of the Chlef Secretary
Pvt. Secretary to Hon'ble Advisor (B) for kind information of the Hon'ble Advisor.

Pvt. Secretary to Principal Secretary to the Government, Reve

_Government order file.
1/C Website.

Department.

Under Secretary to the Government -
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Annexure to the 5.0, 373 of 2021 dated: 01.11.2021.

(a) Condltlons for grant of permlsslon shall be:-

(i) The land- shall be used only for the purpose for which the permlssion has
been granted

(i) The land shall be put to use for the purpose within a penod of two years from
the date of issuance of this permission order, provided that the District
Collector may, for reasons to be recorded in writing, extend the said period by

" another year. Further extension of one year may be granted by the Divisional

: Commissioner, -for exceptional reasons, to be recorded in - wntmg The

government shall be kept informed of any extensions in currency in regular

- monthly reports and all such extensions will be subject to further orders/
restrictions by the government. :

(iii) The applicant shall abide by all the Acts/Rules and Regulations apphcable on

'such lands.
(iv) The transactlon should not make the transferor landless.

(v) The land acquired by transferee cannot be put to use/transferred for any
- other purposes except for the purpose for which permission is. granted
i subject to ‘any further authorization or permission granted by the competent

authonty

(b) The procedure shall be as under:

(r) The partles to the transaction, i.e. the agncultunst who intend to alienate land
i j‘--and the non- agncultunst who intends to purchase the same, shall ]omtly apply !
e Y0 the District Collector, on a prescribed proforma. This will include, among
B -,other thmgs, details of the land In quéstion as per the agriculturist, details of
. ',,.,Othe" land held by the agriculturist, separate affidavit by both the parhes that
_f._,;ithe transaction innot in violation of the statutory provnsrons and COI’IdItIOI’IS for
._=-_;_:transa<:t|on affidavit by the non- -agriculturist that the person is quahf ed to take :
;- up such actlwty The decision to forward the apphcatlon or reJect the same will
be: taken wnthm 7 days of t‘lmg of an appllcatron complete in all respects ‘

e Drstr:ctf‘(;o_liector sha|l forward the apphcat:on to the Tehsuldar concerned

;- shall -submit report, after ‘due diligence and verifi cation, alongw,th _

venue papers (i.e jamabandi, Khasra Girdawari, Tatima) and his-
datlons to the Dlstnct Collector In case the Tehsﬂdar finds’ that the

.,:proposed transaction is in conformlty with the j;

e aw, he sh 4
-.for ahenation of land ‘and while recording other condltlonatlhz:'zcl) Iss;ue i
~ -.,that the regrstratuon of the document sha!l be subJect to the pern':szrzo .

dicate
: ranted
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by the Distrlct Collector The Sub DtV|51onaI Maglstrate (SDM)/Assnstant

> _Commlssmner Revenue (ACR) shall record his observat|ons while submlttmg to

(i)

-

" the District Collector. The Tehsildar shall submit his report within 07 days and'

the Sub-divisional level officer wnthnn 07 days thereafter. .
The District Collector shall consnder and dEC{de the appllcatton after examlnmg ¥
the matter. The District Collector shall record reasons in writing for either
decision, i.e. the approval as well as the rejection, in the prescnbed format,

~within 07 days of recelpt of recommendatlons of the subordmate Revenue

Officers. . ; - 2y
The entire process shall be completed W|th|n a maxumum per od of 30 days
5 'from the date of filing of appllcatlon - g

". (Dharam Paul)
l}nder Secretary to the Government .
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